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O RD E R (Oral)
Per Dr. Nandita Chatteriee, Administrative Member:

The applicant has approached this Tribunal with the instant Original
Application under Section 19 of the Administrative Tribunals Act, 1985 seeking
the following relief:-

“ta) The Respondent Authority shall be ordered to release promotional
benefits as a Head Clerk and to release the revised pension;

(b)  any other or further order or orders as your Lordships may deem fit
and proper;

(c) Costsof the prodeé'gmg% f’_'; g’ d jﬁ

iy
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2. Heard both L%M C%unsel examtned p!eadmgs docéﬁ‘?fefts ona%ecord

"fc

3 . ”' ‘ 4" ugh his Ld. c%ngelhéns that the
applicant presentiy su s apbo:ﬁ'td as a Grﬁ‘"‘*@ Staff and
'thereéﬁerrggfnoted ot 'f lght acant
post;sg of B ' ead Clerk mi’ E"se * g the appi cant aﬁéphed
for the pq}g and \prom m 5.1999: th lsaid
postuaA crlmlnal case w‘ i _. nst the apﬁ%’%nt gnder
'Sect:ons 420, 4(:‘;8 _{ ' 13(2) redd with

Sectlon*13(1)(d) ef thzgr"”é‘{ﬁentlon of Corruptlé?n Ac(*[ 988 ”‘*and he}? nce the

consequent benef ?t%s tdahls prom@tlon were not,ne}eased to*"hlm fThe cnmlnal case
,;,.r ":

being transferred to“"s,Ld Sﬁecual!”‘yque CBI«mwas i;ttfﬁatel‘yl’k withdrawn on

22.6.2011 and the apphcat?"thereafter wouldm;aray for allﬂ‘tﬁesultent benefits

3.
'B"’

4 consequent upon his promotlon as -well-as-forretised pension.

'4.:?.: From the pleadings, however, we do not find that the appltcant had ever

n'epb’i’oach'ed the respondent authorities seeking release of benefits consequent to

~“promotion as well as for revised pension after the withdrawal of the cases by the

CBI. Accordingly, as prayed for by Ld. Counsel for the applicant, the applicant is

given liberty to prefer a comprehensive representation to the competent

respondent authority praying for consequent benefits as well as revised pension

within a period of three weeks from the date of receipt of a copy of this order.
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5. Ld. Counsél for the respondents does not object, if such comprehensive
representation is directed to be disposed of in accordance with law.

-6. Accordingly, without entering into the mefits of the matter and with the
consent of the parties, we direct the competent respondent authority that, in case
the said representation is received at his end from the applicant, the competent
| respo-ndent authority shall, after taking into account that the CBi cases stands as
withdrawn as claimed by the applicant, dispose of the same with a reasoned and
speaking order in accordance with faw within a period of four weeks thereafter.
Consequent benefits mcludmg §s§d$ensmn may be sanctroned and released

m, g s,

‘within a further ‘perigd gf({lx weeks thereafter, if the'a pl,eant is found entitled to

the same. s*’ 7%».

7. Wrth f%se dtrectlo
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(Dr. NandltaiChatterjee (BzdzshéﬁBar{gv ee)
| Admmas%z;alt;&/e Member Jud!créleem?ber



